IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION_NO.642/97

v

DATE__OF__ORDER__:__13-05-1997

Betuesen :-

S.Jani Basha
«+ Applicant
And ' '

1. The Superintanding Archasologist (M),
Archaeological Survey of India,
Fort Musieum, Southern Branch,
Madras = 9,

2. The Asst.Superintending Arghaeologist,
Archasological Survey of I dia,
Nagar junakonda, Zone Vijayapuri South,
Guntur District - 522 439,

3. The Employmant Exchange Officsr,
0/o0 The Employment Office,
Guntur District.

++ Respondents

Counsel for the Applicant : Shri V.V.Narasimha Rao

Counssl for the Respondents : Shri N.R.Devaraj for RR 1 & 2
Shri P.Naveen Rao for R-3

CORANM:

THE HON'BLE SHRI H.RAJENDRA PRASAD - MEMBER (ﬁlﬁiﬁg

(0rder per Hon'ble Shri H.Rajendra Prasad,
Member (A) ).
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(Orddr psr Hon'ble Shri H.Rajendra Prasad, Member (A) ).

Heard Shri V.V.Narasimha Rao, counsel for ths applicant

and Shri P.Navasn Rac, learned stading counsel for the respon-

dant No.3. None for Respondents 1 and 2,

2. The applicant is an sducated unemployed youth. According

to him, Respondent No.2 has sought and secured permission of Res~

pondent No.1 to Pill up certain posts of Attendants and Chowki-
dars. The Employment Exchanges is stated to have sponsored the i

names of an unapscified number of candidates far these vacancies.

a

According to his information, applicant's nama has not been includg
b

L)

in the list of the Employment Exchange.sponsored candidates., Hs h
filed this 0.A., with a prayer to direct thse reépundants to inter- )
view the applicant along with ths sponsored candidates for the

above mentionsd postsa, i ‘
. |

Je Every purported fact in this c ass is vague and unsubgtan-
tiated. It is not known whether Respondent No.2 is conducting

any rabruitmant‘at.all. Similarly; it is not clsar how many vacanr
cies sxist in each cadrs/post., The sgsentisl qualifications requilred
of the candidates are not knoun,\ It is not pléar whather the applli-
canthy would Pulfill any or all of those qualificagiona. It is
also not knouwn whether any interview is going to take place ahortﬁy.
The date of auch.selection/interviews is also hot known, It is
not knouﬁ uhathgr or not the applicant's naﬁa has been sponsored !

by the Employment Exchange and if not, ths reasons theraaf.

Everything is based on mere hearsay and unsuppbrted oral statements.

%
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4, This Tribunal in some cases of similar nature had issued cerﬁ
tain directions to various respondents in identical circumstances,

Congsistently with those, the Pollowing directions are issued :-

(1)The applicant may submit an application directly

to respondent No.2 so as to reach the latter not later
than one week prior to the commencement of interviews/
selections/recruitments.

(ii)If the application is recsived as indicatsd abave,
Respondent No.2 shall consider his case along with the
candidates-sponsored by the Employment Exchange.

(iii)If the applicant fails to mest the deadlins for
a@b@ission of the applicetion as indicated above, ths
OA ‘shall stand automatically rejected.

(iv)If the case of the applicant's candidature is
congidared but he is not found fit or not salected
for the post applied forhhim, the DA shall stand
dismisged, " :

Ss Thus tha 0.A. is disposed of & tha admission stage., No

order as to costs,

(H. RAJEMJdR ASAD)

Member

L7

Oated_: 13th May,_ 12223 i
24Py

Oictated in Open Court,

avl/
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Cepy te:-

1.

2.

3.

4,

The Superintendine Archaeelegist(M), Archaeelegic-
al Survey ef India, Fert Musieum, Seuthern Branch,

Madras,

The Asst. Superintending Archaeelegist, Archaeele-
gical survey ef India, Nasarjunakenda, Zene
vijayapuri Seuth, Guntur Dist,

The Empleyment Exchange Officer, 0/0 The Empleyment
effice, Cuntur District.

One cepy te sri, V.V.Narasimha Rae, advecate, CAT,
Hyd,

One cepy teo Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
One cepy te Sri. P.Naveen Rae, SC fer AP, R-3, CAT,
Hyd.,

One cepy te Deputy Registrar(A), CAT, Hyd. 1

One spare cewy,
|
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